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Union of India through evee Respondents

Genl, Manager, Northern
Railway and Others

For the Applicant cooe Shri W,P, Sharma, Counsel

For the Respondents suee Shri Inderjit Sharma,Counsél

CORAM:
The Hon'ble Mr. P.K. Kartha, Vice Chairman{J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? L}L4
2. To be referred to the Reporters or not? IO
JUDGMENT

{of the Bench delivered by Hon'ble Mr. P.X. Kartha,
Vice Chairman(J)}

' : gangman
The applicant who has worked as a casual labourer
_ ) 8

in the of fice of the respondents, has prayed in this

3

application that the respondents be dirscted to reinstate
him in service ffom 7.5.1986 with back wages and other
consequential benefits,

2, The facts of the case are not disputed, The
applicant has worked as casual labdurer Gangman from 1978

"to 6,5,19856, He had comoleted 120 d
Oe—

ays of continuous

00..2.',




§§§>
service, He was sant for medical test by the respondents,
wherein the medical authority did not find him fit for
the post of Gangman, Thereafter, he was not alloved to
work in the office of the respondents.
3.' The applicant Has contendad that even if he has
been declared unfit for the posﬁ oF'Gangman,.he should
have been considered for .an alternative job, The
respondents héue, houever; contendéd that there is no-
such rule that the casual labourser who has been declared
medically unfit, should be considered for the alternative
job,
4, We have gone through the records of the case and
have heard the learned counsel for both the narties,
The applicant has not produced any rule or administrative
ingtructioﬁs under which a casual labourer who haé been
found to be medically unfit, is reqi'ired to be given
alternative émployment. In case, there is any such rule
or instructiﬁns, and if the.respénaents have considered
Casual laboqrers simila;ly situated for alternative jobs,
the applicanéhcan aléo claim similar treatment,
Se In the light of the above, the application is
disposed of with the dire;tion to the respoAdentslto
considsr the base_of the applicant for alt .

2rnative employment

in accordance with any rules or administrative instr
- “~ may have

uctions
issued by them in ths SaMe manner as theyidealt with similar

Cases in the past, The application is disposed of accordingly

There will bs no ordef as to costs, jl
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(B. N, Dhoundiyal) (P.K. Kartha)
Administratiye Member Uice—Chairman(JUdl.)
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